SECTION XTA
IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL No. 352 OF 2009

Pangu Alias Apputty (Dead) Throu LR. & Ors. ...Appellants
Versus
Narayani & Ors. ....Respondents
OFFICE REPORT

The matter above mentioned is listed before the Hon'ble Court on 28"
March, 2012, when the Court was pleased to pass the following Order:

“Application for substitution of the deceased respondent No.1
is taken on record.

In the facts and circumstances of this case, we are of the opinion
that an endeavour should be made to settle the dispute between the
parties through the intervention of mediator. Accordingly, we request the
Mediation Centre of the Kerala High Court to explore the possibility of
an amicable settlement between the parties and send a report to this
Court after the mediation proceedings are over.

The parties are directed to appear before the Mediation Centre of
the Kerala High Court on 16™ April, 2012.

List this appeal immediately after the report of the Mediation
Centre is received.”

It is submitted for the information of the Hon'ble Court that with regard to
application for substitution of deceased respondent No. 1. Counsel for appellant
has furnished a letter dated 4.4.2012 (copy enclosed) that application for
substitution were filed by deceased applicant Nos. 4 and 8 and same was allosed
and inadvertently name of Respondent No. 1 as was mentioned.

It is further submitted that Report from Mediation Centre has been received
in the matter above mentioned stated therein that mediation not settled. (copy of
the same is enclosed herewith).

It is also submitted that counsel for the appellant has on 27.7.2010 filed

statement of case in the matter above-mentioned. L2/
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Service on Rest of the Respondent is complete.

Original Record has been received from the High Court.

The matter above mentioned is listed before the Hon'ble Court with the
report.

Dated this the 8" day of July, 2014.

Sd/-
ASSISTANT REGISTRAR



